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IN THE CENTRAL ADMINISTRATIVETRIBUNAL 
ER NA K ULAM 

0. A No 	 1991 

DATE OF DECISION 

M. K. Sasj 	 Applicant (s) 

Mr. P. Santhosh Kumar 	 Advocate for the Applicant (s) 

Versus 	 - 

Union of India rep. by Secreta9pondent (s) 
Ministry of Agriäuiture, New Delhi and others 

Mr. N. N. Sugunapalan SCGSC 
_Advocate for The Respondent (s) 

CORAM: 	 . 

The Honble Mr. 5. P. MUKERJI, V.E CHAIRMAN 

/ 

The Honble Mr. A. V. HARIDASAN, JUDICIAL MEIER 

Whether Reporters of local papers may be allowed to see the Judgement? i C/ 
To be referred to the Reporter or not? 
Whether their Lordships wish to see the fair copy of the Judgement? 
To be circulated to all Benches-of the Tribunal? 	C'-'" 

I I% IS rh A r ,1r 

MR. A • V. HARIDA$AN, JUDICIAL MEER 

The applicant who is working as a Watchman in the 

Coconut Deve]oprnent Board, 	chi-11 has - filed this 

application praying that a writ of mandamus or any 

appropriate writ order may be issued directing the 

respondents to regularise his service as Watchman. 
our 

Shri N. N. Sugunapalan, SCGSC took notice t- /direction. 

The SCGSC invited our attention to the fact that ince the 

Coconut Development Board is an autonoms Board Mhic. 15 
notified 

9t/ under the Administrative Trihunals Act, we Cannot 

exercise jurisdiction in regard to the grievance of the 

employees under the Board as they do not hold any  civil 

post. Mr. P. Santhosh Kumar, learned counsel for the 

applicant submitted that since the Coconut Development 



- 	 - 

Board jS  under the Ministry of Agricu1ture 	though 

the applicant w appointed by the Chairman,  his  appointment 
to 

shoUl' be deemed/have been tndebythe Governmentof. 

India. Wedc not find it.posS.ibie to ;agree to this view 

point. Thoighthe Coconut DevloptfierftBo-ri is under 

the Miis try. Of Agriculture, Wan employ.ee of. the BOard 

does not: become anemployee of the Govenrnert, of 'India. 

Hence, •we areof the-view that this.-Tribunalhas 

jurisdiction to erA tértaih' an ápP1iation of this ri&tre 

filed by an  empiotee of the Coconut TveIOpmrit Erd 'L 

which :is  an autono4s organisation not n'otified under the 

Administrative Tribunals' Act. Hence, the application- is 
before 

reured to , the applicant for 	 the appropriate 
V 

fozumiXX for redressal of his grievances. 
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